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STATUTORY RESOLUTION RE: DISAPPROVAL
OF THE CITIZENSHIP (AMENDMENT) ORDINANCE,2005
AND
CITIZENSHIP (AMENDMENT) BILL,2005

MR. DEPUTY-SPEAKER: The House shall now take up Item Nos.16 and 17
together.
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THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
SHRIPRAKASH JAISWAL): On behalf of Shri Shivraj Patil, | beg to move:

"That a Bill further to amend the Citizenship Act, 1955, as passed by
Rajya Sabha, be taken into consideration.”
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MR. DEPUTY-SPEAKER: Motions moved:

"That this House disapproves of the Citizenship (Amendment)
Ordinance, 2005 (No.2 of 2005) promulgated by the President on
28 June, 2005. "

"That a Bill further to amend the Citizenship Act, 1955, as passed
by Rajya Sabha, be taken into consideration. "

Shri K.S. Rao, before you start speaking, please go to your allotted seat
and speak.

SHRI K.S. RAO (ELURU): Mr. Deputy-Speaker, Sir, with your permission | would
like to speak from the first bench.
MR. DEPUTY-SPEAKER: Okay.
SHRI K.S. RAO : The purpose of this Bill which has been brought forward by the
hon. Minister now is to replace the Ordinance issued on 28" June, 2005. That
means formally it has been agreed to by all the parties, except a few
amendments that are being made now. The main amendment was made in
2003 during the NDA regime, which both Houses of Parliament had approved
unanimously. That means the entire country is one on giving dual citizenship to
the Persons of Indian Origin.

| had gone through the details. The main purpose of the few amendments
that are being brought now is to extend the facility of dual citizenship not only to
16 countries that are mentioned in the Fourth Schedule in the last amendment,
but also to all the countries in the world. The time period, which was stipulated
as two years earlier, is now being reduced to one year. This is also a good thing.
The procedures with regard to the areas of participation of Overseas Citizens of
India who are registered or going to be registered have been simplified.
Simplifying procedures is always a good sign. The country is suffering today only
because of complications in so many things. Procedures ought to be simplified
not only in this but also in many other areas. The areas where the Overseas
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economical, financial, educational and social sectors. They are not being given
the right to come into the legislatures, nor will they have voting rights, etc. So,
that is not going to affect the present balance in the country.

Today, the need of the country is investment. Day in and day out, we are
making several laws and liberalising so many areas in order to attract foreign
investors. We are permitting them to invest even more than 50 per cent which
we did not agree earlier. If the same thing were to be done by the Persons of
Indian Origin, it is all the more better. In fact, this should not have been delayed
for so long. This should have been brought a long time back. But for the fact
that there was terrorism in those days and the apprehensions raised by some
individuals or some legislators, this would have been brought during the tenure of
Shri Rajiv Gandhi himself. He was in favour of that. The initiative towards this
was taken by the Congress Government in 1990. Ultimately, the amendments
were brought during the NDA regime. Now, once again it is being extended,
liberalised and simplified with more attractions for the NRIs to come.

Sir, it is common knowledge that - leave most of the Indians of Indian
origin, People of Indian Origin (PIO) living in several countries of the world - even
taking into account the NRIs in America alone with an estimated 2 million people,
the money that is lying with them is more than $ 2 trillion. Now, with this
amendment what is expected by even our hon. Prime Minister, Dr. Manmohan
Singh, is about $ 150 billion. That is about one-sixth of what they have, or, even
much less.

In this context, | just want to bring to the notice of the august House that
several of the projects when we discussed in the Parliament, they said there is
shortage of funds. The other day | made a mention about the linking of rivers.
The expenditure on linking of rivers, as per the report given by Shri Prabhu, was
around Rs. 5.6 lakh crore. The previous Prime Minister who had constituted that
Committee under the Chairmanship of Shri Prabhu having come to know that it
would cost Rs. 5.6 lakh crore, became cold to it. Similarly, when it was
mentioned to this Government also, they are also of the opinion that as this much
fund cannot be brought by this Government, they will also shelve this project.



Sir, Rs. 5.6 lakh crore is only $ 120 billion, whereas they have $ 2,000
billion with them. Any non-resident Indian would be pleased, motivated,
encouraged and too happy to come and invest. By the investment, we are going
to increase the GDP into two digits. What the Government is expecting today is
to increase the GDP to 8 per cent only, by this Act, by encouraging the NRls. |
am very clear in my mind that if adequate encouragement was given with the
kind of act now by bringing a legislation of amendments to the Citizens Act and
also creating a faith among the non-resident Indians that they will have all the
liberties not only to invest even to serve the citizens of this country, they will be
too happy to come in large numbers and then make investment more than what
multi-nationals do.

Sir, we are aware that many of the non-resident Indians living in USA are
professionals. Most of them are very qualified and distinguished scientists,
engineers, doctors, lawyers, auditors and of these categories. Their earnings are
varying from around $ 200,000 every year to more than $ 5-10 millions. It is not
only the people who are in business but also professionals. Some of the
cardiologists are making $ 5-10 millions in a year. They do not know where to
invest. They have got money to come and invest here but there is no proper
motivation from this country for them to invest. So, | am of the very clear-cut
opinion that a lot of people have got a desire not only to invest but also to give
charity. In Andhra Pradesh, whether today's Government or even earlier
Governments, when they said that if an individual, an NRI wanted to invest some
money in his own village, either for constructing a school, college or for any
charitable purpose, the Government was ready to match their investment and
allow the NRI to have his own name written there that there is charity by so and
so, that has prompted thousands of people to invest a lot of money in their own
villages and help the local villagers. But, in common, every one of us irrespective
of wherever we are born, wherever we go and whatever prizes, admiration,
awards we get outside the country, more than that, if our merits were recognized
in our own village, in our own country, the pleasure we derive is substantial.
There is no comparison to it. If I go to America and make tremendous amount of



achievement or if they admire me there, that does not give me as much pleasure
as | get when my own countrymen admire me.

Similarly, if my own villagers admire me, | would feel very happy. That is
the love we have for our own land. That is the love we have for our own people.
The reason why many of our distinguished people had gone abroad when we
were calling it as brain drain was because they did not have good recognition
here. They are of the clear-cut opinion that their merits were not being
recognised in this country; they had to depend on other methods, the short-cuts
which they could not adopt and therefore they went there. The important point is
that they work very hard there. They have proved by their performance that they
are far more intelligent and competent than the local citizens of the advanced
nations. For whatever reasons they have gone, they have achieved success in
their field of activity. They have achieved wonderful results in the knowledge
sphere. They have achieved success in earning good money. They have
achieved so many things. They have established good connections. Today,
several of the NRIs living in America can bring in billions of dollars. They can
convince the financial institutions also that their money will be substantial.

Today, if | want to start an industry in this country, | have to borrow money
from the institutions at 12 to 18 per cent rate of interest. At the same time, if the
Government were to permit the NRIs to invest the same amount of money, | can
get the money at 2 per cent rate of interest. So also, they are benefited. They can
bring the same amount of money at lesser rates of interest and invest the money
here.

I will just give a little data here. If we were to permit them and make them
invest here, the NRIs living in the USA alone - leave alone the NRlIs living in
other countries - can bring a substantial amount of money. Linking of rivers does
not require more than $ 125 billion. If we can link the rivers, we can bring about
35 million hectares of land into cultivation; we can produce 35,000 megawatt of
power. Apart from agriculture, we can have navigation facilities. We can have
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Today, we are generating about 100,000 megawatt of power. All of us
know that the key to development of any nation is only energy. If there is ample
energy in a country, then the nation is bound to prosper. Today, everywhere
shortage of power is there. Some of the States like Bihar do not have power at all
even for domestic purpose, leave alone the industrial purpose. Even in some
other States also, there is shortage of power, there is power-cut. There is break-
down of electricity. There is no uninterrupted power supply. If we ask the NRIs to
invest for even generating some amount of power, it would help. The power
which is being generated today is to the extent of 100,000 megawatt. It does not
cost more than $ 50 billion.

Similarly, in the area of hydrocarbons, the other day, | saw our hon.
Minister Shri Mani Shankar Aiyar shaking hands with Shri LN Mittal. It was in
connection with proposal for exploring the hydrocarbons in this country. We have
got enough knowledge. Suppose you have to bring one technology to a country
where it is not available, | can understand it. The main reason that is mentioned
is investment. Shri LN Mittal can make more investment. He is a Non-Resident
Indian. It does not matter. Similarly, several NRIs can be brought in instead of
leaving it to a multinational. The multinationals will take away the money from our
country. How does the country benefit by that? If Shri LN Mittal were to be
brought in - he is a Non-Resident Indian - he may bring in some more attractive
investment and then spread it to bio-technology area as also various other
areas.

The ONGC, which is in the hydrocarbons sector since the beginning, is
not able to get the same investment which Shri LN Mittal or the Reliance Industry
can get today. They say that gas and oil worth lakhs of crores of rupees are
found in the Krishna-Godavari basin. It is a pity that the ONGC could not do it all
these years. All right, let us now do it by inviting the NRIs. The sad thing is that
people living in India are not motivated.

Similarly, it is said that biotechnology has got a bright future. Research
and Development is unimaginable! Drugs and pharmaceuticals, commodities and
manufactured goods are brought into this country from outside and sold at a



price which is ten times more than the cost price. It is only because of the
research and development that they have made. Mostly, all the research and
development was done by the NRIs. The entire brain, the creative mind is ours.
Simply because they are motivated and engaged there, since those countries
have invested, these achievements are possible.

Basically, it is the human resource which is most important. We have got
tremendous amount of human resource here. We do not make a mention about
that. We do not understand the importance of human resource in this country.
We simply call it 'education’ which is useless. It does not serve any purpose; it
does not develop a creative mind; it is merely done by cramming and putting it
into the exam.

So, Sir, | am of the very clear opinion that by this Amendment if we are
really to motivate and create confidence among the NRIs by liberalising, by
simplifying the procedure or by reducing all these impossible and difficult
concessions made earlier, | will certainly be the happiest person, and the country
will also be the happiest one. Though this has been done at the instance of the
NRIs alone, as promised by our hon. Prime Minister Dr. Manmohan Singh during
the Pravas Bhartiya Divas, | wish something more has to be done to attract to all
these people to feel at home. They have apprehensions that there will be red-
tapism in this country and things will not be decided. The Government will take
months and years together to come to a decision. We may compare ourselves
with China. | have been to China five or six years back. | found our Communist
friends speaking so many things here. In China, 'hire and fire' is there for more
than 15 years. Though they call it a 'socialist economy’ - they have a socialist
market economy - yet they fire the people like anything and decide the matter
across the table there. If an American delegation comes for investment there,
say a $ 10 billion, they do not allow them to go back without taking any decision.
They have to take a decision or sign an agreement - MoU or anything like that -
then only they send them back.

Unfortunately, we, in this country, for the last so many years, propose to
speak about globalisation, privatisation, liberalisation and so many other things.



Recently, | read out in a newspaper that some of the proposals that are put
forward by the multi-nationals, NRIs in this country are not cleared for years. Itis
very unfortunate. The biggest or major hurdle in this country is red-tapism or
indecision. So, | would humbly request the hon. Minister or the hon. Prime
Minister, while introducing this Bill with required Amendments, to remove such
ailments which are in this country and to bring this nation at par with America. In
the next one or two decades, we can definitely make India a number one country.
| visualise that it will not take more than 20 to 25 years.
With these words, | support this Bill.
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SHRI SUDHANGSHU SEAL (CALCUTTA-NORTH WEST): Mr. Deputy-Speaker,
Sir, | fully support the Citizenship (Amendment) Bill, 2005. This Bill has been
brought before this House to fulfil the commitment made by the hon. Prime
Minister Dr. Manmohan Singh at the Pravasi Bharatiya Divas held in January,
2005. This is a long-standing demand of overseas Indians and | support their
demand and thus rise here to support the Bill which has been moved here by the
hon. Minister of State for Home Affairs.

Sir, this Bill fulfils the wishes and aspirations of all those people of Indian
origin who are living in various parts of the world. There are about 30 million
people of Indian origin living in about 110 countries and they will be given dual
citizenship after the passage of this Bill. Now, the question is this. Why are
Indians going abroad? They are going abroad because they do not get jobs here
and it is our fault. But the country is being benefited by them in terms of foreign
exchange which we badly need. | strongly feel that overseas Indians as well as
non-resident Indians can play a very vital role in the economic development and
social progress of our country. Their love and affection is towards our nation. So,
we will have to facilitate them to help our country.

Sir, | got the opportunity to visit China several times. | have gathered
information from China that Chinese people who are living away from China are



contributing much for the development of their country and China is getting
foreign exchange from the Non-Resident Chinese. | believe this is one of the
reasons for the rapid development of China. | know and it is known to the
Government also that a number of talented people of Indian origin are settled in
various countries and they are doing very well in their respective fields.

We feel proud of them. But what is our planning to make use of their
services for the development of our country, especially for our future generation,
the hon. Minister may reply?

Prof. Amartya Sen, Nobel Laureate, is our asset. He was born and
brought up in India, did his studies in "Santiniketan", West Bengal, and also at
Delhi and abroad. By his "Pratichi Trust", he is fighting against poverty. Fighting
for education for all and trying to motivate those parents who themselves are not
educated but should send their children for education. He is fighting for removal
of illiteracy which will help to remove the poverty. Our nation requires this type of
personalities in our country and dual citizenship should be offered by the
Government for his acceptance. Moreover, | would urge upon the Government
to offer him "Bharat Ratna" Award for his noble contribution to India, which is
more than foreign exchange and can be considered as OIS support on
elementary education and social sector. | would like the hon. Minister to reply as
to how we are sharing his views and directions for the improvement of
downtrodden people of our country and also on the proposal of offering him
"Bharat Ratna" Award.

As regards the procedure, it looks quite simple in the present Bill and it
has got transparency. It would enable the persons staying abroad to apply in
their respective country where they are staying. Moreover, with the proposal "U"
visa, which is multi-purpose and multiple entry life long visa with the exemption of
police reporting for any length of stay in the country, the Bill allows overseas
citizens of India to not only get an opportunity to come to their motherland any
time for any purpose but it will also encourage them to contribute towards the

growth of Indian economy.



As far as internal security is concerned, | would urge upon the
Government to introduce such a mechanism so that the persons having criminal
record or who have deserted our country and settled in other countries after
doing some mischief should be restricted to get entry in our country in the
interest of the nation.

Sir, the hon. Prime Minister has strengthened our relations with the US
during his recent visit. In the US, we are having a small problem. In the name of
social security fund, the US Government is keeping the fund deposited by
thousands of workers who are working there for less than ten years. What we
need is to have the "Totalisation Pact" and for that we need to be a party to the
Treaty which the US is having with 20 other countries and with this Treaty,
millions of workers who are overseas Indians or NRIs working the US will be
benefited and this huge amount will be sent back to the country.

With these words, | conclude.
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SHRI B. MAHTAB (CUTTACK): Thank you, Mr. Deputy-Speaker, Sir. | stand
here to discuss about the Citizenship (Amendment) Bill of 2005 which provides
for the acquisition of citizenship. As the Citizenship Act of 1955 says, it provides
for the acquisition of citizenship at the commencement of the Constitution by
birth, by descent, by registration, by naturalisation, and by incorporation of
territory. It also provides for the termination of, and deprivation of citizenship.
We are talking about the Citizenship Act, and the High-Powered Committee on
Indian Diaspora had recommended in 2001 for the amendment of the said Act to
provide for grant of dual citizenship to persons of Indian origin belonging to
certain specified countries. The Central Government has accordingly notified the
Citizenship (Amendment) Act in 2003 making provision for acquisition of
Overseas Citizenship of India (OCI) by the Persons of Indian Origin (PIO) of 16
specified countries other than Pakistan and Bangladesh. The Government has
also promulgated an Ordinance in June 28 this year amending the Citizenship
Act of 1955 by deleting the Schedule 4 of the Act whereby persons of Indian
origin will become eligible to be registered as Overseas Citizens of India.

The amendment also reduces the period of stay from two years to one
year to be eligible for the grant of Indian citizenship. The Home Ministry will
issue a new type of 'U' visa, which is multi-purpose, multi-entry, and life long visa.
This will entitle the OCI card holder to visit the country at any time for any length



of time and for any purpose. Further, such OCI registered persons have been
exempted from reporting to police for any length of stay in the country. These
are all the matters which need to be discussed.

Though such persons have also been granted all rights in economic,
financial and educational fields on parity with NRI, they will have no right with
respect to acquisition of agricultural or plantation properties. All these are good,
no doubt. But why did the Government take the Ordinance way? What was the
urgency to promulgate this Ordinance on 28" June, 2005? They could have
waited till the Monsoon Session and they could have brought the Bill as they
have brought it now. What was the urgency?

Dual citizenship has now been open to all overseas Indians. There is an
old rider, which still applies. | would like to draw the attention of this House,
through you, Sir, to the fact that it is only applicable if the host country allows
dual citizenship under their law. Of course, the Government has created an
opportunity at home for the people of Indian origin to enable them to relate to
their own motherland. They need not invest only in business but they can also
invest in the social developmental activities and also in the infrastructure
development. In higher education, NRIs can also meaningfully participate but the
contributions need not only go to the Government. The provision here says that
the contributions can also go to the registered societies and to NGOs too. | do
not know whether the Government is aware of its implication.

The Government is only thinking of Pakistan and Bangladesh but there
are countries in this world which have also given shelter to persons who are also
inimical to India. The pertinent question today is, who will benefit from this
expansion of dual citizenship? One may feel elated when one hears that dual
citizenship is extended to all overseas Indians but it does not mean very much on
the ground. | do not think that it actually benefits anyone immediately. It may
happen later on after some years passed by but it will not help anyone
immediately or even in 2006. | will come to the reasons thereto. In 2004, the
benefit of Overseas Indian Citizenship was made available to the persons of 16
countries, which you have said, which my colleagues have also mentioned, and



Shri K.S.Rao has also mentioned about Australia, Canada, Finland, France,
Greece, Iceland, Israel, ltaly, Netherlands, New Zealand, Portugal, Cyprus,
Sweden, Switzerland, United Kingdom and United States of America.

This Bill extends to all countries except Bangladesh and Pakistan. But
there are still two caveats. Those two caveats are: those who have migrated
after January 26, 1950 can become Indian citizen, and the second one is, which
is more important, that they will be eligible only if the law of their home country,
where they reside, allows them to become dual citizen of this country.

There is no indication even today neither from the hon. Minister nor from
the Ministry of External Affairs that there will be a diplomatic effort to persuade
other countries to grant dual citizenship. So, who are the potential beneficiaries?
Sir, through you, | am putting this direct question to the Government. According
to the 2001 Report of the Committee on the Indian Diaspora headed by Mr. L.M.
Singhvi, there were 50 countries with more than 10,000 overseas Indians,
including the NRIs who are Indian citizens. Out of those 50 countries, 12 of these
16 were covered in the last year's proposal of 2004. They were covered under
that. The rest 38 are still to be covered. You have now extended it to all the
countries other than our two neighbouring countries. But who is going to benefit?
Only one country or so is going to benefit, one is, Spain. Only the people of
Indian origin, who are living in Spain, Russia, Labanon and Nizeria today, are
going to be benefited now. Nothing much is going to happen within the near
future.

My only question to the Government, through you, Sir, is this. What was
the hurry? If they have not made up their mind to extend it to have any diplomatic
activity to have dual citizenship in other countries, then what was the hurry to
have an Ordinance? | do not find any reason behind this. The Minister will
apprise us if he can give us a convincing answer. But as a policy as such, dual
citizenship is beneficial. People who are living outside can invest in different
sectors. But at the same time the money that will come not only through the
Government but also through different registered societies to different NGOs
should also be monitored.



With these few words, | support this.



MR. DEPUTY-SPEAKER: | would like to finish this item by 4 p.m. So, | request
the hon. Members to speak two to three minutes only.

Now, Shri llyas Azmi. You can take two or three minutes. First of all, you
have to go to your seat.
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MR. DEPUTY-SPEAKER: Now, Shri C.K. Chandrappan.



SHRI C.K. CHANDRAPPAN (TRICHUR): Sir, | support this Bill.. (Interruptions)
IqTeqeT AR 3T Ugel 31T W W AT T FSC |

SHRI C.K. CHANDRAPPAN : | am on my seat.. (Interruptions)

MR. DEPUTY-SPEAKER: | was told that you were not on your seat.
. (Interruptions)

SHRI C.K. CHANDRAPPAN : Recently, | have changed it.

Sir, this Bill actually is to fulfil the Declaration made by our Prime Minister
that instead of giving citizenship to Indians living abroad in 16 countries, - he
promised - Overseas Citizenship of India will be made available to people of
Indian origin in all countries except Pakistan and Bangladesh. This was a very
correct decision. If you look at it, there is a background. You may remember that
in Indian freedom struggle, Sikhs living in Canada played a very historic role in
the formation of Gadar Party; in the sending of Kamagata Maru. All these are
part of our history. Not only we in India fought for our freedom but Indians who
lived abroad - | am just advancing to Indians who lived in England, France,
Mexico, Japan, Germany, Canada and South Africa - also fought like us for
Independence. In a way, we can say that Mahatma Gandhi was a citizen of India
who lived abroad for the best part of his life. | can remember people like Shri
M.N. Roy, Madam Cama, and even for that matter Shri V.K. Krishana Menon; he
did his fight for Independence not in Kerala or in India but in London. So, in the
freedom struggle, they had contributed much.

Sir, if we recongnise that, that has a great meaning. Some people
mentioned China in a different context. | must say that the Chinese are treating
the Overseas Chinese in a very respectful and careful manner. Everybody admits
that China gets an immense financial support from Overseas Chinese. We are
also getting it, and we can also do that. We can make use of it in a big
way. We are giving

recognition to those Indians who are living abroad that we are prepared to treat
them as Indian citizens. So, | support the Bill from that angle.



| think, there is need for a change in the Representation of People Act also
to meet another situation. The hon. Minister of Home Affairs might be knowing
that from Kerala millions of people are living abroad, especially in the Gulf
countries and their contribution is so big that it has been admitted that our foreign
exchange difficulties are in a way met by these people who are working abroad
through their contribution to our exchequer. So, considering that, are we giving
them any benefit for that?

The Keralites who are living in the Gulf countries have a very simple
demand. There was a meeting recently in Tiruvananthapuram of representatives
of all people from various Gulf countries, with the support of the Government of
Kerala. They wanted that they should be given opportunity to vote. They are not
citizens of other countries. They are Indian citizens. They had gone in search of
jobs and are living abroad. They are regularly visiting our country and
contributing greatly to our economy. So, their demand is that first of all their
names should be included in the voters' list. According to the Representation of
People Act, there is a lacuna. Only those who ordinarily live in India could be
included in the voters' list. They are not ordinarily living in India. They are
ordinarily living outside India but greatly contributing to India. So, an amendment
should be brought in such a way that these people who are contributing much to
the economy and the society as a whole but working abroad and retaining their
Indian citizenship should be provided opportunity to be in the voters' list and to
vote when they are here at the time of elections. | think, it is very necessary that
we should make that amendment keeping such a consideration in mind. | look at
this Bill as a step forward and hope that the hon. Minister would consider this
proposal regarding the amendment of the Representation of People Act.

There are people largely from Kerala working in the Gulf countries. The
Indian Embassy has very little arrangement to take care of their needs. Some of
our people from Saudi Arabia have written to me stating that there is going to be
an Indian Festival but the Indian Embassy is not giving due consideration to the

Malayali population there. Theirs is the biggest Indian population there but they



are not part of the Indian festival. It is a very strange discrimination done by the
bureaucracy which goes against the interests of the country.

As you know, there are many Indians languishing in the jails of Pakistan.
Recently, | got a complaint from Kerala. Kerala is quite far away from Pakistan
but fishermen who go to fish do not know the international water borders and in
the course of fishing they might have violated the borders. They have been put
behind the bar but there is no serious attempt made by the Embassy or
Government of India to help them so that they could come back. So, | request
that the Government should take serious interest in dealing with this problem at
the diplomatic level. Recently, when the Communist leaders visited Pakistan and
met the Pakistan President, they took up this issue and he said he would
sympathetically consider this matter but he also said that this should be taken up
by the Government. So, the Government of India should take up seriously this
problem of Indians languishing in jails in Pakistan so that they could be brought
back as soon as possible.

With these words and with the hope that the Government would respond
to these points, | support this Bill.
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SHRI SURESH PRABHAKAR PRABHU (RAJAPUR): Sir, this Bill which is
introduced by the hon. Minister is a long overdue legislative backlog for which the
Government has now time to clear, after a very very long-standing demand of the
overseas Indians over a period of last several decades. In fact, when we are
welcoming this Bill, as | should be, we must also consider it from this point of
view that when the people were demanding that there should be a dual
citizenship which should be offered to the persons of Indian origin now settled
elsewhere and holding other country's citizenship, whether that demand is really
met by this legislation or not is a very important issue.

Sir, so many Prime Ministers at different times had announced, including
our present Prime Minister, that now we are going to offer dual citizenship to
them. It is a sorry commentary that despite such pronouncements at the highest
level of successive Prime Ministers of different political parties, we could not
bring about a comprehensive legislation till today. Therefore, the demand of
various people is something which is really important. We should know why they
were demanding it. There are various reasons for why we should offer dual
citizenship to the people of Indian origin. One is the emotional reason. If
somebody feels attached to his motherland, obviously he has a right to be here
and we should really recognise it. So many other countries are giving dual
citizenship. Therefore, this should have been done. But from our own
perspective, there is also an economic reason for it. China gets $ 55 billion of
foreign direct investment. Last year, they got more than $ 55 billion of FDI. India
has not got even 10 per cent of that as foreign direct investment. About 85 per
cent of the foreign direct investment that comes to China comes from persons of
Chinese origin, that is, those who are now settled in Taiwan, those who could be
in Hong Kong, United States of America, Canada or other parts of the world. That
shows that a person, wherever he is settled and whatever citizenship he is
holding, does not forget his motherland. India is struggling to get foreign direct
investment for a long time and we are not able to make progress.

In fact, we really analysed why we are not able to do that. The
fundamental reason is that the emotional bondage motivates people to make



investment of their life long earnings into other foreign country. They will make
that only when they feel very comfortable with that country. Therefore, the
persons of Indian origin would certainly be happy and looking forward to make
investments.

With that background, when we are making this amendment, | am sure
that the Government will take all the precautions on two counts. First of all, as |
said, when we are making this law, there is a huge time gap between the
announcement and the legislation brought forward now. We should try to make
rules very soon. Otherwise, it will so happen that a law is passed by Parliament,
but rules cannot be framed for a long time and therefore, it will not be
operationalised. Secondly, rules should be made in such a way which will not
subvert the very intention for which this law is passed. It should not happen that
for seeking citizenship and getting registered, these people will have to go
through such a rigorous process that nobody will be able to really acquire
citizenship. That is also an important issue we should keep in mind.

There are some Members who have mentioned whether we should give
even the right to vote to such citizens or not. It is a matter of serious
consideration. We should really do that because there are many people who live
in India out of which about 55 per cent people vote and 45 per cent of them never
vote. So, is it not really required that if somebody is really interested in voting, we
should not deprive him of voting only because he is not a resident of this
country? Therefore, this also is a point we should take into consideration.

Now, | come to the general point which my friend from Orissa, Shri B.
Mahtab has made. Whenever we bring about an Ordinance, we should be
extremely careful because an Ordinance should be the last resort. When the
Parliament Session was about to be convened, the Ordinance was issued,
probably about one week before that, just to make sure that the deadline is not
reached. | think, in future, we should try to make sure that a thinking cap of
coming out with a legislation should be worn not during inter-Session period, but

during Session period. | have been seeing that in this Session, we have not be



able to bring more legislations to Parliament. Probably, we could have done that
and therefore, an Ordinance should be the last resort.

With respect to rights which are now being conferred upon persons of
Indian origin by way of their acquiring citizenship under the provisions of this
Citizenship (Amendment) Bill, 2005, | would like to know whether they will enjoy
all the rights at par with citizens of India who acquire citizenship naturally or there
will be any difference between the two. | hope, the Minister will clarify it.



SHRI FRANCIS FANTHOME (NOMINATED): Sir, | rise to support the Citizenship
(Amendment) Bill, 2005 brought to replace the Citizenship (Amendment)
Ordinance, 2005. This piece of legislation is extremely important and much
awaited, particularly for the young people who live overseas. | have had the
privilege of interacting with several people, particularly, the younger generation,
and they have mentioned several times that they had no desire not to be an
Indian, but it so happened that they were born to parents who have acquired
foreign citizenship. It is this linking to their mother-land, and this urge to relate to
the aspirations of this nation, which will bear fruit consequent to the bonding that
will now emerge.

This Bill also opens up opportunities that enable people to participate in
the process of nation building, particularly, in the context that we have to address
the global community today. Today, we are living in a world that is far more
complex than that was during the time of our parents or our grandparents. It is
this complexity that requires new types of legislation, and new platforms of
opportunities. It would enable people across the platforms to participate in the
process, which this nation rightly requires and desires. Therefore, | think that this
platform of providing dual citizenship is both progressive and enabling. It is a
document that will help the process of addressing the complexities of this world.
As a result of the formation of this platform, the people will have greater flexibility,
and they will address the diversity that the world provides with greater
participative plurality. This is the crux of the opportunities, which the world
requires us to address, as a nation.

| would like to mention that this Bill also, in a certain manner, blurs the
divide that seemingly sometimes addresses what is swadeshi and what is
videshi. | do think that with the dual mechanism we are now ready to build into
the nation as a whole a concept of oneness, a concept of togetherness, a
concept that we as one people -- whether we live in India or we live overseas --
can address the challenges, which the world has for us. This cuts across various

political understandings.



Mr. Deputy Speaker, Sir, with these words, | would like to endorse and
commend that this Bill be adopted by the House.
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SHRI TATHAGATA SATPATHY (DHENKANAL): Mr. Chairman, Sir, we are
talking about January 26, 1950, 'the crucial date before and after'. That means,
people from places like Surinam, Fiji, Mauritius, South Africa and other parts of
Africa, or South America will not benefit by this amendment that has been
brought today. The question that arises in a sensible Indian's mind is, who
needs, or who benefits from this amendment?

Everybody cutting across the party barriers has associated and supported
this Bill. But, | have one point to mention here though | may sound out of place.
My point is, who are these NRIs? When did they leave the country? They
benefited from the social structure of this country. The society of India spent
money for their upbringing, for their education. Then, when they came to the right
age, they deserted their homeland. They ran away from this country for personal
benefits.

If you ask for the citizenship of a country like the USA, they make you take
a vow that you are willing to take up arms against the country of your birth. This
is a mandatory law in the United States of America. Today we all forget that
these are people who deserted their homeland, who deserted their motherland
just because they wanted pecuniary or economic benefit for themselves or for
their close, limited, families.

16.00 hrs

Like monogamy for wife; we must have have monogamy for the nation
also. One cannot say that | will have multi-country nationality or multi-country
allegiance. You have to love one country and that country has to be the country
of your birth. These people left the country of their birth for their own benefits. If
they had emotional bondage or attachment to their motherland, would they have
deserted their country the way they did ...... ... (Interruptions)

MR. CHAIRMAN :

Shri Nikhil Kumar.

SHRI TATHAGATA SATPATHY : We always compare NRIs of Indian origin with
those of China. But the Chinese, it is common knowledge, that wherever they
go, they retain their nationality; their love for their country. They retain the



connections, the bond with their country. So, you cannot compare People of
Indian Origin (P1O) with the Chinese, who are living abroad.
MR. CHAIRMAN: Please conclude now.
SHRI TATHAGATA SATPATHY : Therefore, let us accept that these People of
Indian Origin want to come back to this country because now they think that India
is prospering. . (Interruptions)
MR. CHAIRMAN: Nothing more will be recorded.

(Interruptions)*

ATIT APIGT : TR ot Aok T SHHT HHYT AT, S WA g1 I ¢

...(caatne)

MR. CHAIRMAN: The time is over. You cannot go on like that. Kindly sit down.
You have been given two minutes. You have taken five to six minutes.
. (Interruptions)
MR. CHAIRMAN: Kindly cooperate. It is a very important matter. Everything is
important in this House. Nothing is less important. Nothing is recorded.
(Interruptions)™
MR. CHAIRMAN: Now the time is 4 o' clock. We have to take up the discussion
on price rise. Mr. Minister, what do you want to say? There is a suggestion to
extend the time by 10 or 15 minutes. | do not know as to how much time the
Minister is going to take. Mr. Minister, how much time do you require?

it sfigeeTer STAAT : AT, Urd-¢d fAAC ofdlal|
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MR. CHAIRMAN: If the House agrees, we would complete this Bill within 15
minutes. Then, we can go for the discussion on price rise under Rule 193.
Already it is mentioned in the Bulletin also that at 4 o' clock we take up this
discussion.
Now, | would request Shri Varkala Radhakrishnan to be brief and precise.

After him, Shri Nikhil Kumar. Only two minutes for each hon. Member.

. (Interruptions)
MR. CHAIRMAN: The time has been extended by 15 minutes.

. (Interruptions)
SHRI TATHAGATA SATPATHY : Sir, you are so fast.
MR. CHAIRMAN: | am not very fast. You have been given two minutes but you
have been allowed to speak for six minutes.

. (Interruptions)
MR. CHAIRMAN: Excuse me, every Bill has a time limit. Business Advisory
Committee decides the time. As per the time allotted to a particular business, we
allot the time for each party, depending upon its strength.

. (Interruptions)
SHRI TATHAGATA SATPATHY : | am not talking about that. . (/nterruptions)
This is a serious discussion. More time should be given. Let us not rush it.

(Interruptions)

MR. CHAIRMAN: But the House should agree for that. Views of the House is
very important than our views. Kindly cooperate.

. (Interruptions)
MR. CHAIRMAN: What can | do? It is decided by the House. Please do not
have this sort of dialogue with the Chair. Individually, this is not a good
communication also.

. (Interruptions)



SHRI VARKALA RADHAKRISHNAN (CHIRAYINKIL): When | start, please do
not interrupt. | have to say many things.

Sir, | support the Bill. But | disagree with the way it is implemented. Here
is a case wherein citizenship of the country is being conferred by an Ordinance.
It is very undemocratic and unfair. Ordinance is meant for urgent matters, not for
conferring citizenship. The hon. Prime Minister made an announcement. | would
simply like to ask the hon. Prime Minister this. Yesterday, he made an
announcement at the Red Fort. Is he going to implement this by an Ordinance?
Many announcements were made by the hon. Prime Minister. But the same will
not be implemented by Ordinance. Conferring citizenship is a matter pending for
long. What was the difficulty in bringing, in the normal course, a Bill before the
House? Why should there be a Bill to replace the Ordinance? This is not fair. It
is, if | may say so, very unfortunate in so far as our parliamentary procedure is
concerned. Why should you by-pass the Legislature when there is ample time?
Conferring citizenship is not a new thing, is no an urgent matter. It could have
been done in the proper way, in the normal way. But, that was not done. Why? |
do not understand it. It could have been done. Now, it becomes a committed
legislation. | cannot suggest any amendment to it because it has already been
passed by the Rajya Sabha. We will have to put our seal over it. Nothing more
can be done. Why should the Members of Parliament become spectators
committed in legislative process? | can understand if there is an emergency. The
Framers of the Constitution never contemplated such a procedure. You cannot
impose a fine on the people if they are saying that it is a wrong on the
Constitution, that too for conferring a citizenship right. It is very unfortunate. Now,
the Executive can go to any extent. That is evident from this Ordinance.

| will suggest one or two instances. In my State of Kerala, there are
hundreds of Indian origin people. From the erstwhile Malabar district like,
Cannanore, Kozhikode and Alappuzha, hundreds of people were in Pakistan at
the time of partition. They were in Pakistan for business reasons. They were
stranded there. They could not return to India. Naturally, they became citizens of
Pakistan. Their mothers, sons and daughters are in Kozhikode. Those people will



not get the Indian citizenship. | could have mentioned this, if there was no
Ordinance and given an amendment. Now there is an old Muslim from Karachi
who came to Calicut to meet his own wife and sons. He was arrested and taken
back for the simple reason that he happened to be a citizen of Pakistan. He is an
Indian origin person. It was not his fault. It was for business reasons that he got
stranded there and could not return to India with all his wealth. Naturally, he
became the citizen of Pakistan not of his choice but due to domicile. That poor
old man who is now in India in Calicut cannot stay with his wife and children
because he happens to have a Pakistani citizenship and the proviso to this dual
citizenship is against him. What could be done? He is a cent per cent Indian. He
is true to India. His wife is here; grand children are here. The visa would not be
extended to him. This is one situation. This could have been prevented. | would
suggest that Indian origin people who were bona fide citizens at the time of
partition, must be allowed to register their names as NRI citizens, as per section
7A of this Bill. They also must be allowed, even though there is a total prohibition,
branded prohibition as regards citizenship of Pakistan and Bangladesh. .
(Interruptions)

MR. CHAIRMAN : Please conclude.

SHRI VARKALA RADHAKRISHNAN : They are prohibited from acquiring Indian
citizenship. This aspect could have been prevented.

Now, what about the poor men who are now in jails there? They are real
Indians; they are as good Indians as we are. But they could not get the Indian
citizenship because of this proviso.

Therefore, there must be some amendment. Can | bring an amendment?
No. Itis not possible. (/nterruptions) This is not possible. (/nterruptions)

SHRI BASU DEB ACHARIA (BANKURA): Sir, he has another point.

SHRI VARKALA RADHAKRISHNAN : Now, | am coming to another point.

MR. CHAIRMAN : You are a senior Member. The time is very short. Please
conclude now.

SHRI VARKALA RADHAKRISHNAN : Mr. Chairman, please excuse me. | am
concluding.



There is another discrimination. Lakhs and lakhs of Indian citizens are
working in the Gulf countries. (Interruptions)
SHRI MADHUSUDAN MISTRY (SABARKANTHA): Sir, he is raising relevant
points.
MR. CHAIRMAN: Who is raising irrelevant points? Everybody is raising relevant
points.

. (Interruptions)

MR. CHAIRMAN: Mr. Radhakrishnan, you kindly conclude within a minute.
Otherwise, | would call the hon. Minister to reply.
SHRI VARKALA RADHAKRISHNAN : Sir, lakhs and lakhs of Indian citizens are
working in the Gulf countries. But they could not vote in India. The citizenship
includes right to vote and get elected. But that fundamental right is denied to
lakhs of people who have gone to the Gulf countries. They have gone to the Gulf
countries not to their fault but because our country cannot provide them
employment. They are earning lakhs and lakhs of rupees of foreign exchange.
MR. CHAIRMAN: It is a very good suggestion.
SHRI VARKALA RADHAKRISHNAN : But those people are denied their right to
vote in the elections, if they happen to be in India at the time of elections.

Therefore, my humble submission is that if no amendment can be made in
this Bill, at least, the hon. Minister should take an initiative in getting the People's
Representation Act amended. The People's Representation Act should be
amended in such a way that the names of the workers, employees who have
gone to the Gulf countries, are retained in the Electoral List where they had last
resided. Their names should be retained.
MR. CHAIRMAN: Thank you. Now, conclude. You have already taken more
than seven minutes.
SHRI VARKALA RADHAKRISHNAN : Sir, | would request the hon. Minister to
take immediate steps to see that the Gulf Malayalees and the Gulf returnees get
the right to vote in the elections in India. It is a fundamental right. If this is not
done, it would be discriminatory to those Indians working in the Gulf countries.

With these few words, | conclude.



MR. CHAIRMAN: Before calling the hon. Minister to reply, Mr. Nikhil Kumar | am
giving you two minutes. So, you have to be very brief.

. (Interruptions)
MR. CHAIRMAN: If you had been the first speaker, you would have got more

time.



SHRI NIKHIL KUMAR (AURANGABAD, BIHAR): Sir, this Amendment to the Bill
is very important because it enables the persons of Indian origin to not only
establish legally an emotional link with countries of their origin but also physically
contact with the countries of their origin. Therefore, | support this Bill.

| have just three points to raise because the time is very short. The first
point is this. | have gone through the draft of the Citizenship (Amendment) Bill.
In clause 7A, there is a reference, which | quote "register as an overseas citizen
of India-" Now, this phrase "overseas citizen of India" is something that we have
not come across earlier. Unless there is special legal implication of this term,
why should it not have been replaced by the term "non-resident Indians", which
every one of us knows? Unless there is something important, and which |
suppose, the hon. Minister would like to clarify.

The second point is that in the original law, when we extended this benefit
to the overseas citizens of India, only 16 countries had been included. |
compliment the Government for including the scope of the countries. In fact, the
Indian Diaspora is not confined to only 16 countries, viz., the United States, the
United Kingdom etc. It is spread to even Malaysia and South Africa, especially
South Africa. | am surprised why South Africa was not included the first time
around. It is a good thing that it is included; and | compliment the Government for
that.

The third point is in Section 7(a). There is a reference to 'conditions and
restrictions as may be prescribed'. As far as my first reading of this draft Bill
goes, it shows that there is just one condition, that is, the person should have
some kind of a link with India - either he himself or his descent. But if there are
going to be certain other conditions that are to be imposed, they must be
imposed with great care and after very great thought. If that is done, then | would
venture to submit that we could even consider extending this facility to those who
were in India as citizens of India, before 26™ January 1950. If, in that process, we
include people from Pakistan and Bangladesh, it will not be of very great

difference. In fact, it will be a very good move for us, because the number of



people who are in Pakistan and who wish to visit India, but are held up for want
of enabling visas is very large.

| also remember that some time back, there was a reference from the
Members of Kerala that there were a very large number people of Indian origin
belonging to Kerala wanting to come to India, but were denied visas and that
they had also applied for Indian citizenship. Had people of that category been
given the benefit of dual nationality, then this type of a problem would not have
arisen. So, | wish to bring this to the notice of the hon. Minister; and | hope that it
will be taken care of. Thank you.

MR. CHAIRMAN : It is a good suggestion!
Now, the hon. Minister may reply.
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AT Aoles S o Al I e & ST FAYA [T g1 Hel 398 Tg el &1 gl [
e CRIT & To1eT SRIT &1 58 FaT 3 ATH 76! [T IIT &, 3oTehl SHTAIT AT sTer
fepam a2 & T2 agt & 3130t b S g P FAAT e T EY T 6 37 it ;g
TNl § AT 761 o | ST &1 FaeAT JTd &1 ST, § e Hetof o 37 aglf & 8 30
T # AR R o3 | AT ITH FHUTel Fled St F TgT o FIGRI o TR H Teh TR

IOIAT AT|. (ST

SHRI VARKALA RADHAKRISHNAN : The people who are working in Gulf
countries, are not given citizenship rights. The Indians who are away from this
country, will not get citizenship rights in the countries where they work. | would
like to request that they must be allowed to vote when they happen to be in India
at the time of elections.



MR. CHAIRMAN : Mr. Minister, if you address the Chair, this dialogue will
automatically reduce.

SHRI C.K. CHANDRAPPAN (TRICHUR): The issue is of Indian citizens and
millions of them are working in Gulf countries. Those Indian citizens should be
given the voting right in India. That requires an amendment to Representation of
the People Act.

sft sushTer AT : HRT TER H 3T W IS TSl oTel aF el g S &Y
HRATT AR faeer 7 F1T et & fow 9= § 3R 396 3R 987 W) ae & &
3SR 76T & A $TRA 7 g8 AT oF & foIT TCalTs Y AT & 3oToht ARG A aifear
&1 3fEeR e aifgel 3d o aXg & 3RER Fa T&ar §, 399 fGawa ar
FIE ST 7 &

SHRI C.K. CHANDRAPPAN : They cannot be included in the voting list. If they
reside in India ordinarily, they can be included in it.

it sfyeprer srwaTe (A9 RuSieers vae & HaeTd 3! AdelT & ATHR e
ST Hehell & | 3R AGSTAT AT 7 37T ATH I f&ar a1 am § ar 9 Toerrs &Y 3R T
TFR 39 T W BHAT & Tl 8 &5 AT Gl FeAled T FH1H T5T TSR
BIT 1 3R T TR Y AT It & A1 e fem arm grar af gaara e

3R T WK Rt X Aderar g 7 A1 6T Gahd ¢

SHRI C.K. CHANDRAPPAN : Sir, unless the Representation of People Act is
amended, it cannot be done.. (Interruptions)

St SgHI TRIHAT : I, H Hhdol Sl FEATdIed & o 38 TFe U SHH H1S
WHER 7 1 Ngeq RoSuees vee of AT Sud B, 38 vae & 30 F1
TSR 6T &1 3R 39! et aXg $r IS Rerad ¢ ar 39 o [AfHE & av796
TS T Fehel &1 & TR 113t b1 &f FATAET e agar &3



e Al : 81 8, s HfoT

it shuerer STAHATS : AGIGY, 3H TaC A 3R ¢I-5I A Plg AR ¢! ¢l
(ERELIGY

At TH FITT ATGT (TSAT) : FBIGH, Hel T HIYOT & GRTeT AT HAT ST AT AT
et Frgcaot Rrwat $ 3% e R )

FHIY ARG : 37T U a1 T&T & HiRU|

A TT FUT ATST : HEIeT, 93 YA T e il H Picde e ¢, Toretshr F&am
ST 50 o &1 3¢ oY gFX NRIs T Re e foham Siem &1 AT S, 370
gl I ATHTD IT s o THeTT § A I8 STH 3oTeh! gl [Hol UTaT g Fifh d
TG ASIGY § 3T 3/ 7BIS g X Tehd g | Y AfSHel Flelor 7 USHIRIA AT
g1, 3rvrarey IR T T8I & 3eTeht S1eT TR &t a3l §1 sreored Sliferady &y
a1 dF FHST H 37T §, AR S g1-fieT Tl & AT Figee oa) & § # A §, 74T
HIHR 3oThT Fgfordd & AU, 3a7eh IRTA & AT 37097 & SATEdT e ST TE 87
FRIET, & GAIY hEY Y IS A T &, G e Y Htee H @ & AR T
SITST AT H AR & AT g | SHTIT A7 fo¥dest g & T & 38 Feprer srel 3R adw
EGEEPEEED Enc ko R gy

At GYeg THTA NI (TY3) : T WY Farel HITSC|

A TH FUTT Frea : 31T Y FAT HAT A AT E?

At GAe YHIA INA @ Tt JTe | (STAUTA)
At T AT AGT : $FTATT FX 31T Sl FAT 97 ST| A, Hel €A TP

AT AT, AIR 3739 dF STa1a 61 AT &



wHIfY AGIET @ FTETG S, IR ST St T Al At fAeteT TIfRT

At TH FATT A @ AR, §H 31UH o8 AT gewg 761 §1 317 BFed HEr ar
FA F8 AT o §7 N argH A W E

WHTITY ARG @ 37T 39T a1 STeT el A HIfSv|

At TA FUTH AGT : AL, AT GA 92T g ¥ b gHoT algd) ATRepar & fadgs
T @It 1 AT o &, et g S SA & SN 37 Flofed I A6l AidT| 3H I H
gAY T Afa 82

At sfrorewrer STIEETe : AT, Hel Y Tger & St & T R e 3o A 59 g
GTTLTsT greT, 3eal 2T & 38 gl 7 enfAer frar suem 3k e &eit 7 I8 sraure
T §, 37! Gl # & TPl AT ST HehdT 87 311 aTel §HAT H 39K 8 420 30
TgT HAMUT FF HI TgT VAT AT o9 Fd & al 67 3ofa! o anfAe
| (STIUT) AR F ATHSA F 8 3 Tgel TS FT Tk § fob i 19T FgT & AT
TET &, TR G2 & AR §, 3R I fordlY g & g oar amga § af gAR & &
ARl @I ST giaar gred § ag TRy & G Fiaer 3t Ao Fohdl &1 . (cTaurd)
e ar 78T 2T & Y 3HHT HIW 937 HRUT Tg § O 37 I ST GHY 76T &
a 31 Gt A 9red A F AT oS FHT TF AR A A TSI @ 8, HCAATS AGT
T &, T 7! Xl & | ol TeT HIROT g1 Tehell §| Prs Y Hlelet 3oTepl el o
PR & AT g FAT & |.(CTIYTA)

FHITY AEET : T1¢ IR 971 T & | IR g &l AT fear ram am|

it sRuFTer FTIHAT : AZICH, TgT VAT IS Fleled oTe1 o

MR. CHAIRMAN : The Minister may please address the Chair now.




At sryprer SrRrEETer : Hel TRY AT TISE Y Y A ol Fold & AT g, AT gAY
IS & ofter g, it glauTe fre AreTies @t e # gred § a8 giaer 3eR R safea
A g@dl AR AL off § oY a8 FIaem 3eTehl wred g1af | 3R farell HRoT & Fhaen
TeT e ar T § ar ag 3R 31T T ot I el Aol 91 W@l ¢l (Faue) H uh
STl AR TISC AT TMET § foh SiY HRAT e fAUT 7 91T & A7 Sl THIARATSST 1T
g, 3P TATAS & FATUT F fav AAEE 3w ewdsr sfsar g1 3R fodr
Rk BT IS AT &, &7 38 TATAT T HTTHT ST T g1 G 3R 39 FAEA
T AT el olreh oM o I fAfAEEr X &3 & 3y 3y e € & 53
fadze & o foar S|

SHRI B. MAHTAB (CUTTACK): | have a clarification to seek from the hon.
Minister, which | mentioned while participating in the discussions on this Bill.
Already two years have passed. Now, we are in 2005. The question that | would
like to ask is this. What diplomatic efforts are being carried out to have more
number of countries which have dual citizenship, with this amendment? Other
than Spain; Russia, Nigeria and Lebanon are there. These are the four countries

which are coming up.

it shuerer STaEaTe: 3ed & @l ST @ A AT FAT HIT Y ThAd X [ &
STt CRi & IgT CHT YraeieT g1, &4 3oTehl S0 Tl H ATTAS T ofeT| S8 fohdy ger
&I HFEAC TAGT B Hehdl & 1oh I ITe] TgT HATYT FXh $H dUh T AT AT |

it sforara et (ameTeTe) : FeTafd Heled, STt deh e Shilol Tl dlod &, gl
BHAR 50 W ST § Afehet AR &et ST HIHST Sciell ¢aT ¢ o HReher & 50-100
QT T ATTREAAT AT g1l | T§ FIefet 3o 1l o foIT § S g@d &It hr SAreriRendr
o b & olfchol STET cih aleX Toee & ATH et l HAT &, TG 3T 2T Tl AH & |




(TGHUIS) T S ATEIG H TET el AR TdT Ica TS & ol & i fehed It Seak
eRr # U FHEEAT LT &, T A g Fehell &

FHTIT AQIET : 3T FAT HATA §7?

o sfaar 3T : ITEFE FEAST F S AT AT A e fATT & FH F I §, AR
TASNHTS FCH G RE dHeH [hdT SU| (SaUTs) [ Hl FIA et & RfAT
fAem &

I ARIGE: 3T SHFT Tg ol &1 3R & AT Bl

MR. CHAIRMAN: You have already replied to it.

i sftgreprer STawaTe: # g8 IR H g o IH |

MR. CHAIRMAN: The Mover of the Statutory Resolution, Shri Santosh

Gangwar, is not present here. Therefore, | put the Resolution to the vote of the

House.
The question is:

"That this House disapproves of the Citizenship
(Amendment) Ordinance, 2005 (No. 2 of 2005) promulgated
by the President on 28 June, 2005. "

The motion was negatived.
MR. CHAIRMAN: The question is:

"That a Bill further to amend the Citizenship Act, 1955, as
passed by Rajya Sabha, be taken into consideration. "

The motion was adopted.



MR. CHAIRMAN: Now, the House will take up clause by clause consideration of
the Bill.
The question is:
"That clauses 2 to 6 stand part of the Bill".
The motion was adopted.
Clauses 2 to 6 were added to the Bill.
Clause 1, the Enacting Formula and the LongTitle were added to the Bill.

SHRI SHRIPRAKASH JAISWAL: | beg to move:
"That the Bill be passed."
MR. CHAIRMAN: The question is:
"That the Bill be passed."
The motion was adopted.



